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“ From Government ha» decided that Act 
of Fort Saint George, I of 1844 was a per- 
dated 18th February, sonal Statute, which
1857, and enclosures.  upon the death of
“From Ditto, dated the late Nawab of 

24th idem, and enclo- the Carnatic ceased 
sures. to have any oper

ation. It having thus 
been pronounced judicially that the said Act 
is already extinct, it appears unnecessary to 
repeal it formally.
** On the supposition that a Law was neces

sary to repeal the Act, it was intended by the 
Bill for that purpose to make an exception as 
to all contracts made, liabilities incurred, and 
acts done, prior to the repeal, by persons pri
vileged under the provisions of the Act, in 
accordance with the opinion of the Goven;i- 
ment of India that great injustice would be 
done if the family of the Nawab were now 
made liable for debts contracted under the law.
• But as, by the decision of the Supreme Court, 
it appears that the protection of the persons 
referred to was confined by the law to the 
life-time of the Nawab, it would be virtually 
to give them a new privilege, expost facto, to 
repSd the Act with an express provision to 
the same effect as the intended reservation.”

The Motion was carried.

ACQUISITION OF LANDS FOR PUB
LIC WOEKS.

M e. ALLEN gave notice that, on 
Saturday next, he would move that the 
Bill “ for the acquisition of land for pub
lic purposes” be read a third time and

XJNCOVENANTED SERVANTS (FORT 
ST. GEORGE.)

Also that, on the same day, he 
would, in the absence of Mr. Eliott, 
move that the Bill “ for the more exten
sive employment of Uncovenanted 
Aigency in the Kevenue and Judicial 
Departments in the Presidency of Fort 
St. Greorge” be read a third time and

The Council adjourned.

Saturday, April 25, 1857.

Present :

The Honorable J. A. Dorin, Vice-President, in 
the Chair.

Hon. the Chief Justice, 
Hon. Major General 
J. Low.  .
Hon. J. P. Chrant, 
Hon. B. Peacock,

C. Allen, Esq.,
P. W. LeOijyt, Esq., 
E. Currie, Esq. 

and
Hon.SirA.W.BuUer,

VOL. III.—PAET V.

CATTLE TRESPASS.

The CLERK presented a Petition 
from Mr. C. P. Chamier, a Member of 
the Civil Service on the Madras Esta
blishment. The Petitioner forwarded 
a draft enactment relating to Tres
passes by Cattle, as containing provi
sions better suited to the Presidency of 
Madras than those of Act III of 1857.
M e. CURRIE said, it appeared io 

him that it would have been better if 
the Memorialist had commimicated his 
suggestions to the Select Committee 
while the Bill was under their consi
deration, or, faiUng that, had waited to 
see how Act III of 1857 did work in 
the Presidency of Madras. The Act 
had not been brought into operation 
yet; and it seemed premature, before it 
was brought into operation, to propose 
a new Law on the tame subject for the 
Madras Presidency only.

BRIBERY (BOMBAY).

The clerk reported that he had 
received a communication from the 
OflBciating Under Secretary to the Go
vernment of India in the Home De
partment forwarding for consideration, 
in connection with the state of the Law 
regarding Bribery, a copy of a corre
spondence with the Government of 
Bombay and of an Extract of a De
spatch from the Honorable the Court of 
Îectors relative to the case of a Pa- 
tell in the Mahee Kanta who entered 
into a corrupt arrangement with two 
persons in Bombay (one of whom was 
a Clerk in the Political Department) 
for the purpose of obtaining redress 
from the British Government against 
the acts of his own Government.
M b. PEACOCK moved that these 

papers be printed and referred to the 
Select Committee on “ The Indian Pe
nal Code.”
Agreed to.

ACQUISITION OF LANDS FOR 
PUBLIC WORKS.

M e. ALLEN moved that the Bill 
“ for the acquisition of land for public 
purposes” be read a third time and 
passed.
The Motion was carried, and the Bill 

read a third time.
B
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UNOOVBNANTED SERVANTS (FORT 
ST. GEORGE.)

Mb. ALLEN moved that the Bill
for the more extensive employment of 
Uncovenanted Agency in the Kevenue 
and Judicial Departments in the Presi
dency of Fort St. George” be read a 
third time and passed.
The Motion was carried, and the Bill 

read a third time.

SONTHAL DISTRICTS.

Me. CURRIE moved that the Coun
cil resolve itself into a Committee on 
the BiU “to amend Act XXXVII of
1855  and that the Committee be in
structed to consider the Bill in the 
amended form in which the Select Com
mittee had recommended it to be passed.
Agreed to.
The Bill passed through Committee 

without amendment, and was reported.

MESSENGER.

Me. ALLEN moved that Mr. Pea- 
codk be requested to take the Bill “ for 
"the acquisition of land for public pur
poses,’* and the Bill “for the more 
extensive employment of Uncovenant
ed Agency in the Revenue and Judicial 
Departments in the Presidency of Fort 
St. Greorge,” to the Governor-General 
for his assent.
Agreed to.

SMALL CAFSE COURTS.

Me. LeGEYT moved that a com
munication which he had received from 
the Government of Bombay be laid upon 
the table and referred to the Select 
Committee on the Bill “ to amend Act 
IX of 1850.”
Agreed to.

CRIMINAL PROCEDURE (BENGAL).

Mb* peacock moved that the 
Petition of British Subjects, presented 
on the 14th ultimo, against the Bill 
“ for extendirig the jurisdiction of the 
Courts of Criminal Judicature of the 
East India Company in Bengal, for sim
plifying the procedure thereof, and for 
investmg other Courts with Criminal 
Jurisdiction,” be referred to the Select 
Committee on the Bill.
Agreed to.
The Coimcil adjourned.

. Saturday, Ma/y 2, 1857.

Peesent :

The Honorable J. A. Dorin, Vice-President̂ in 
the Chair.

Hon.the Chief Justice, 
Hon. Major GeneralJ.
Low,
Hon. J. P. GJrant, 
Hon. B. Peacock,

P. W. LeĜ, Esq., 
E. Currie, Esq., 

and
Hon. Sir A. W. BuUer.

CARRIAGE AND HORSE TAX.

The CLERK presented a Petition 
of Mr. A. M. Murdoch, ,an Undertaker 
in Calcutta, praying that the exemption 
contained in Section XIV Act XXVIII 
of 1856 may be extended to convey
ances used by him.

BOMBAY UNIVERSITY.

Me. LeGEYT moved that a Bill 
“ to establish and incorporate an Univer
sity at Madras” be now read a first 
time.
The Bill was read a first time.

COMPULSORY LABOR (MADRAS).

Me. CURRIE moved that the Bill 
“ to make lawful compulsory labor for 
the prevention of mischief by inimda- 
tion, and to provide for the enforcement 
of customary labor to certain works of 
irrigation in the Presidency of Fort St. 
George” be now read a second time.
The motion was carried, and the Bill 

read a second time.

SONTHAL DISTRICTS.

Me. CURRIE moved that the BiU 
“ to amend Act XXXVII of 1855” (to 
remove from the operation of the gene
ral Laws and Regulations certain Dis
tricts inhabited by Sonthals and others, 
and to place the same under the super
intendence of an Officer to be specially 
appointed for that purpose) be read a 
third time and passed.
The motion was carried, and the Bill 

read a third time.

UNDER-TENURES.

Me. CURRIE moved that a corres 
spondence between himself and the




